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MADHYA PRADESH ACT
No. 6 or 2020

THE MADHYA PRADESH VISHWAVIDYALAYA (DWITIYA SANSHODHAN)
ADHINIYAM, 2019

[Received the assent of the Governor on the 22nd January, 2020; assent first published in the “Madhya Pradesh Gazettee
(Extra=ordinary)”, dated the 23rd January, 2020].

An Act further to amend the Madhya Pradesh Vishwavidyalaya Adhiniyam, 1973.

Be it enacted by the Madhya Pradesh Legislature in the seventieth year of the Republic of
India as follows:-

Short title and 1. (1) This Act may be called the Madhya Pradesh Vishwavidyalaya (Dwitiya Sanshodhan)
commencement.  Adhiniyam, 2019. '

(2) It shall come into force from the dtae of its publication in the Madhya Pradesh Gazette.
Amendment of 2. In Section 13 of the Madhya Pradesh Vishwavjdyalaya Adhiniyam, 1973. (No. 22 1973),—
Section 13. (i) in sub-section (2), for clause (i), the following clause shall be substituted, namely:—
“(i) one person nominated by the State Government;”;

(ii) in sub-section (3), for the words “Executive Council”, the words “State Government”
shall be substituted.
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